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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL v
NEW DELHI ' '

OA/TA/RAICER No. 2574/90 19
Shri S$.C, an3ﬁ24 /90 V.P, Sharma, A,K. Bhardwaj

APPLICANT(S) COUNSEL
. ~__ VERSUS

Union of Indla & Qthers

RESPONDENT(S) COUNSEL

l\
Date Office Report ‘ Orders
M 3124/90
761241990

o

Present: 3hri V.,P. Sharma, Shri A.K,

‘ Bhardwaj, Gounsel for the

applicent,

feard the learmnsd counsel for the applicant
on MP 3124/90. The prayer conteined in this Mp
|is that QA 2574/90 be retesined at the Principal
Bench for adjudication on the ground that the
causé of action has arisen at ﬂéwari, which 1s
83 Kms, away from the Delhi Bench, while it is
about 400 Kms, away from the Chancigarh Bench,
Tht applicant has stated that it will be
onvbnlent for him to pursue his case at the
%;1n01pal Ben&gxdt Delbhi and not at Chandigarh,

2. For the reasons mentiored in the P, this
OA may be retained at the Principal Bench, - List
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{P.K. KALTHA)
VICE CHAINMAN(J
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the case before Court No,III on 10,12.1990, ~—
|




0A=2574/90 Page No.
Date : Ofﬁée Report Orders
- o -0 1‘ 1990
vPresent ¢ Shri V P. ‘Sharma, ceunsel for the
. applicant,
The learned counsel for the applicant
seeks perm1531®n to withdraw the application.
The O.A. 15 dismissed as withdrawn with liberty
to £ile a fresh anpllcatlen if sc advised wa
T - o (T.3, OBEROI) . (musmsx. KUMAR)
‘  MEMBER(J) VICE=CHAIRMAN
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